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NE REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD 

S o GRET B, Waew—10, ATl HEAI-3, SN, FATTIS — 211019 

Email-roprayagraj@uppcb.in 

THiE (00 799 INGT/O0.A. No. 215/2024/24-25 fmiw 22 [od | o<y 

To, E-Mail 
The Registrar, 

The National Green Tribunal 

Principal Bench, 
New Delhi 

E-Mail:- judicial-ngt@gov.in 

Subject:Submission of response report in compliance of direction issued by 

Hon’ble National Green Tribunal in Original Application No. 

215/2024 Ankit Tiwari Vs. ISKCON Prayagraj through its President 

Achyut Mohan Das alias Aditya Mittal & Ors. 

Sir 
’ With reference to the subject mentioned above, this is to inform you that in 

compliance of order issued on dated 10.05.2024 by Hon’ble National Green 

Tribunal in Original Application No. 215/2024 Ankit Tiwari Vs. ISKCON Prayagraj 

through its President Achyut Mohan Das alias Aditya Mittal & Ors, the compliance 

report is submitted for your kind perusal and necessary action please. 

Encl:-As Above. 

Your's Sincerely 

(Dr.8: “Shuklap™\B \™M 
Regional Officer 

Copy to:- 
1. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board 

Lucknow for information. 

2. Chief Law Officer, U.P. Pollution Control Board Lucknow for 

information. 

3. Sri Pradeep Misra, Advocate on Record, Hon’ble Supreme 

Court/NGT, B-235, Sector-19, Noida, for perusal and necessary 

action please. / 

Regional Officer 

sunil PA-AE/RO. COM
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Yrsseiserss 1. In this Original Application, Applicant has raised the grievance that the Respon 

1 is carrying out unauthorized and illegal construction on the land situated in close proximity 

Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the construction is 

going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar Pradesh. The 

applicant present in person has pointed out that the Allahabad High Court in PIL No. 4003 of 2006 Re: 

Ganga Pollution Vs. State of U.P was considering the issue of illegal construction on the floodplain zone 

and discharge of sewage in the River Yamuna and Ganga. Applicant has also pointed out that the PIL No. 

4003 of 2006 has been transferred to NGT by the Allahabad High Court by order dated 21.07.2023. In the 

said factual background the prayer of the applicant is to restrain the Respondent No. 1 from proceeding 

with the construction. 

2. The OA raises substantial issue relating to compliance of the environmental norms.......... i 
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i 4, The property leased shall be used for the purposes of building ISKCON temple and Vedic 

Cultural Centre and some ancillary facilities, such as, a building for a printing press to publish their 

literature, guest house for visitors and an office. Any other permanent construction by ISKCON on 

this property will require prior sanction in writing from Maharaja Kashiraj Dharma Karya 

Nidbhi......" 
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THIS AGRBEMENT Of LEASE executed this 20th day of 

. February 1997 by Maharaja Kashiraj Dharma Karya Nidhni, 

RMar Fort,Varanasi througi Board of Irustees 

consisting of (1) H.i.Manareja V.N.Singh,Chairaan 

j . 

(1) MK.anant Narain Singh, Managing Trustee (3) sri 

Govind n.}.in (4) sri B.K.Bhattacharya and (5) Pt. : 

Shyamdhar Misra,through their attorney Sri Shiv Natn 

Pandey hereinafter called af-ter Ist party (which tarms 
unless excluded shall include its heirs successors ang 
assigas). 

IN FAVOWR OF 

S
R
 

AR
 

The International Society for Krishna Consciousnggs foun 
ded by acharya lits Diving Grace Shrimat 4.C.Bhakty 
Vendanta Swami Prabhupada 1.g. 

A;
f 

/
7
{
7
7
 
M
w
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’
/
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ISKCON »Cnaritable Trust 
Teglstered under the Societies Registratica Act 
and the Bomb, 

rractha: oV {at Hee riy 

11860 
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for the purpose of vuilding tewple and ror developing 

valdic Cultural Centre and whereas tue land has been 

}\- described in Schedule and demarcated in_colour in the 

map annexed,the vacant possession over tne sald land 

\ Das been delivered to tne Second party oy t.hé Ist party. 

;| 

\ § WHBRRAS the Ist party and Second party have mutually 

\\ , settled the terms of the lease. 

A NOY THIS AGRESMENT 4ITNESSET.. &S fOLLOYS: 

1. The property is to ve given to ISKCON on lease 

for 51 years on a tiken lease money of R.101/- par year. 
The lease could be renewed for a further period on 

mutually acceptable terus. 

o
 

3 g‘\x 2. The ownership of the propertywill remain with 
¥ ) T f Maharaja Kashiraj Dharma Karya Nidhi ,ISKOON Charitable 
3 \§ | E-.\ Trust will be a lesses of Maharaja Kashiraj Dharma Karya 

¥ o, % E Nidni. 
N iy 

3. ALl taxes and all othar outgoes will be in the 

~ 
M
‘
?
 

y
{
\
m
”
‘
”
 

; name of Maharaja Kashiraj Dnarma Karya Nidhi and the i 
i 11ability for thelr payment shall be on ISKCON during 

}. the period of tha lease and the payment shball oe made 

S by ISKCON on behalf of Haharaja Kashira Daruwa Karya 
| odory 
i 
1 I : v, e o Mhans 

SR NalL Pan 
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ed shall be used for the purposes 

and Vedic Cultural Centre 

a building for 

4. The property leas 

of bullding ISKCON temple 

and some sncillary facilities,such as, 

rinting pregs to publish their . 1literaturere,
guest i 

o for visitors and ai of fica.4ny other permanent 
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ruetion by ISKCON on this property will require 
consgt: 

ction in writing fromMaharaja Kashiraj Dharma 
prior san 

Karya Nidni . 

8¢ The trustees of Maharaja Kashira] Dhama'l(arya 

Nidhi or any person authorised by the Trustees shall 

have the right of entry on this leased Property for 

the purposes of inspection té ensure the valid and 

proper use of the property by the ISKCON Charitable 

Trust. 

6. The right of Maharaja Kashiraj Dharma Karya Nidhi 

to manage the affairs of thisproperty will revert back 

to Maharaj Kashiraj Dharm Karya Nidhi in case the ISKCON 

Chari table Trust decides not to carry on the purpose of 

the laase on any ground or violates the conditions of the . s 
lease and the lease will be automatically deemed to be ! 

revoked. 

2 In the management body constituted for the 

umagqmmt of the Temple and the Vedic Cultural Centre 

and their affairs ,there shall be included two nominees 

of the president of the Maharaja Kashiraj Dharm Karya 

Mdm.fl?ffl//%“ i Maloo ooy 

Skvw't\l'];@cwfi 

b 

; 

jroem
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8. In case any dispute arises between the twvo 

Trustels,viz.ISKCON Charitable Trust and Maharaja 

Kashiraj Dharn: %(arya Nidhi, the dispute shall be 

referred for arbitration,to a retired judge of the 

4llghabad High Court on the basls of mutual Agreement 

and the cost of the arbitration shall be borne by stcoN' 

Charitable Trust.The decision given in the arbitration 

shall be final and binding on both the Trusti. 

On behalf of the Ist party Sri 5.N.Pandey Trust 

Manager and on behalf of the Second party Sri Madhal Das 
and Mahaman Das Adhikari < |4 Prabhu President of Local Unit of Allahabad ISKCON{have 

signed this agreement after fully understanding the 

con_tants and implication of thig agreement beforg thg 

attesting witnesses this the 20 day of February 1997, 
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SCHEDURE OF PROPERTY 

P 
er
d 

bt 

Western part of Jamuna Mahal Katghar Baluaghat 
Munfcipal No.161 Kabghar Baluaghat plot 124 M,125 M 
which has been bounded by a boundary wall built rx-ou; 

B
 

the outer wall of main Yamuna Mahal leaving 30 faot 
land including the constructed Tooms in the north side 
attached with main Yamuna Mahal and eastern boundary 
wall straight from Northto South from outer wall of 
Bathroom attached with Jamuna Mahal and the South the 
bank of Yamuna River over which the old boundry of old 

WAM‘///[:/ WLQLM 

@ Vel Peet 

e < — 
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Yamuna lah;]. exist,in the west Road and the houses of 

other:perscas exist,the land has been shown with red 
: 

calour. g 
Note:~ On page 5 above line 11 words"and Mahaman Das 

Mhiknr:l."be added. 

FIRST PARTY 
WITNRSSES: 

1. SL %a\n 

Mok Oalize 

SEGOND PARTY. 
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Avveyime. v 
IR /Ph. : 0532—2569727 ™ 

REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD 
ST BT GRS Bleie, Saek—10, WS e, ¥eN, FAFRIS — 211019 

Email-roprayagraj@uppcb.in 

TG (106935 | NoT @p we- R)S ) 02y i (6o <02 

10 YHOSOEI0 THROT 

ST / AEgel 
ar #, 

T B TITRIS, 
T—161, HRIRST TR, FRITETE, 
TETRIS | 

fiwa w0 WS BRa aifeve, 7 feeh § AR aloto WE 2152024 3T fard T 

Bl YATRIG 9 3 ¥ WRA Sy P 10052024 B ST B T H| 

AR, 
TR SR ARG B G T8 G B PR P SH DGR H S 

PRAT & b AT TSR BRT afteev, S el ¥ AT slovo WA 215,/2024 Sifde 

Ry 9 SWPH TANRIGT @ 3R ¥ uika ey A 10.05.2024 B R WRA fhar 

T ¥ (BRI Wer), s T e frad € - 

.......... 1. In this Original Application, Applicant has raised the grievance that the Respondent 

No. 1 is carrying out unauthorized and illegal construction on the land situated in close proximity of 

River Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the 

construction is going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar 

Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL No. 

4003 of 2006 Re: Ganga Pollution Vs. State of U.P was considering the issue of illegal construction 

on the floodplain zone and discharge of sewage in the River Yamuna and Ganga. Applicant has also 

pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court 

by order dated 21.07.2023. In the said factual background the prayer of the applicant is to restrain 

the Respondent No. 1 from proceeding with the construction. 

2. The OA raises substantial issue relating to compliance of the environmental norms.. 

YT JHROT BT GAd1$ HI0 000 ¥ Rl 27.08.2024 BT Fraw 21 

e SURIGT i qedl @ gReTd Mo SHEERUT GRT FEI YRVl ¥ UIRG oMY 

Wfifimmwfia,wmmmwfiiafi@wqfi%fi 

mewmmwwmfww%m/mwafi 

WRY 03 R B IR 39 Braterd F AT FA G B 

(FHoTH0H0 g‘%fils)%\'“‘ 

BeipgciEcai 

s e e (ge-2), Sodo HEEUT i A, e P gl 

T HHAE 3 I | 

g 
W oo 

sunil PA-AE/RO. COM % & 
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) B 

ISKCON poibicy 
. INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS 

: ‘ A.C. Bhaktivedanta Swami Prabhupada PRAYAGRAJ Founder- Acharya : His Divine Grace 

T ’ Date: .= 710 1 9 
Ref. : he Regional Officer, 

Regional Office, U.P. Pollution Control Board, - 

Avas Vikas Parishad Colony, Sector-3, Yojana No.-3, Jhunsi, 

Prayagraj-211019. 

Subject:- Reply to the Notice/Letter bearing 
Patrank-G00775/WGT/O.A. No. 215/2024 dated 
16/08/2024 issued by the Regional Officer, Regional Office, 
U.P. Pollution Control Board, Prayagraj. 

Respected Sir, 

In response to the notice mentioned in the aforesald subject, the 
reply of undersigned is as under:- 

1. That the International Society for Krishna Consciousness (in 
short ‘ISKCON’), Head Office at Hare Krishna Land, Juhu, 
Mumbai-400049 is a Charitable Trust registered under the 
Societies Registration Act, 1860 (in short ‘the Act of 1860’) and 
Bombay Public Trust Act, 1956 and is having its own 
Memorandum of Association duly registered and appro{red with 
the concern Assistant Registrar of the Societies. 

2. That the ISKCON is also having “its Allahabad Unit (Now 
Prayagraj) situated at A/161, Kashiraj Nagar, Baluaghat, 
Allahabad (Now Prayagraj) (hereinafter shall be referred to as 
‘The Prayagraj Unit’) and the construction in question has been /O\ 

=2 raised upon a land, obtained through registered lease deed dated/ 
N 20/02/1997 for 51 years from Maharaja Kashiraj Dharma Karyé T™C 
- " Nidhi, Ramnagar Fort, Varanasi through its Board of Trustees in b > 

favour of the ISKCON for its Prayagraj Unit. The Photostat copy of /P D o 3o 
Branch Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagraj (U.P., In&Ia) 211003 

Head Office: Hare Krishna Land, Juhu, Mumbai-400.049 ) : 

Phone: +91 6387389090 Email: iskconprayagraj@gmail:com Website: www.iskconprayagraj.org 
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I[SKCON 
PRAYAGRAJ 

ISKCON 
INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS 

Founder- Acharya : His Divine Grace A.C. Bhaktivedanta Swami Prabhupada 

Ref. : 

the aforesaid lease-deed dated 20/02/1997 is being Ignclosed 
herewith for kind perusal. 

That the Prayagraj Unit had applied for sanctioning the revise 
map dated 27/11/2010 for an area of 7073.53 Square Meters 
for construction over the Municipal No. 161, Kashiraj Nagar, 
Baluaghat, Prayagraj, which was principally sanctioned by the 
then Allahabad Development Authority, Allahabad (Now known 
as Prayagraj Development Authority, Prayagraj and hereinafter 
shall be referred to as ‘the PDA’) under its letter dated 
07/12/2010 and the final sanction was accorded subsequently 
under the permission letter dated 06/01/2011. The Photostat 
copies of the aforesaid letters dated 07/12/2010 and 
06/01/2011 are being collectively enclosed herewith for kind 
perusal. 

Due to unavoidable circumstances, the construction as 

sancfioned under the aforesaid permission letter dated 
06/01/2011 could not be raised. Accordingly, an application in 
year 2015 was moved by the ISKCON, Prayagraj Unit before the 
PDA, for extending the permission for revise map as granted 
under the aforesaid letter dated 06/01/2011, however when no 
action was communicated by the PDA, Prayagraj then another 
application dated 12/10/2018 was moved before the PDA, by 
ISKCON, Prayagraj Unit through its President for renewal of map, 
so sanctioned under the aforesaid letter dated 06/01/2011, The 
Photostat copies of the aforesaid letter dated 12/ 10/2018 is 
being enclosed herewith for kind perusal. 

[ 5. That no communication whatsoever has been received till date from‘ 
the PDA in response to the aforesaid letter filed in year 2015 and\ A 
letter dated 12/10/2018. 

N 

( T™MC 

Branch Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagraj (U.P., India) 

Phone: +91 6387389090 Email: iskconprayagraj@gmail.com 
Head Office: Hare Krishna Land, Juhu, Mumbai-400049 

—211003 

Website: www.iskconprayagraj.org
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ISKCON 
INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS ! 

{afl(\ AG(EA ] Founder- Acharya : His Divine Grace A.C. Bhaktivedanta Swami Prabhupada 

Ref. : Date & cesuessivisssfans 
6. That the undersigned is also following each and every norms as 

required to avoid the pollution and in this regard, all kind of wastes 

are being carried by the Waste Management of Nagar Nigam, 

Prayagraj on day to day basis and the necessary taxes are also being 

paid in that regard regularly and month to month. 

7. That it is further necessary to point out that not even a single waste | 

or any kind of pollution is being caused to the river YAMUNA or its 

bank by the undersigned in any manner whatsoever, while in fact 

every possible effort is regularly made by the undersigned to 

maintain the neatness and cleanness of the surrounding area 

including the river bank of holy YAMUNA as well as river itself. The 

Photostat copy of the receipt provided by the waste collection 

authority is being enclosed herewith for kind perusal. 

8. That the undersigned is paying all type of taxes of essential services 

to the concern departments through whom it is being provided to it. 

9. That the undersigned is also having a complete proper drainage 

facility connected to the nearest authorized chamber of Sewerage / NW Nz’f‘“"”' 
Department and also paying the sewerage tax to the JALKAL raa 

Department. The Photostat copy of the payment receipt in context of J “6/ £ - 

the aforesaid payment of sewerage tax is being enclosed herewith 1 

for kind perusal, Balijtet sewerege @t connected 80 mioSTP oasalle 
& Gmrsisnoned of | Palsd, wabdn’ Jloe ) Avoded, ol porieliiele gl 

10. The Prayagraj Unit of ISKCON has been instrumental in maintaining /%:fib‘\’? 

the hygiene and cleanliness of the banks of the river but also has \‘/ WMC * 

been playing a key role in installing the cultural and spiritua\l“ ‘\T g /) ;) 

significance of this place by regular conduction of Yamuna Arati. \\AQZ\?@ 
The photos of Yamuna Arati is being enclosed herewith for kind 

perusal. /V\mk 

Branch Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagraj (U.P., India) — 211003 
Head Office: Hare Krishna Land, Juhu, Mumbai- 400049 ! 

Phone: +91 6387389090 Email: iskconprayagraj@gmail.com Website: www.iskconprayagraj.org 
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ISKCON 
iskcon  INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS 
PRAYAGRAJ Founder- Acharya : His Divine Grace A.C. Bhaktivedanta Swami Prabhupada 

Ref. : 
gl Gitaln 

11. That in view of the aforesaid facts and circumstances as S 

herein above, there is no violation of any kind whatsoever on the 

part of the undersigned, which amounts to laying any pollution in 

violation of the rules and regulations of the Board. Accordingly, the 

instant reply may kindly be accepted in response to your 

notice/letter dated 16/08/2024 as mentioned under the subject. 

Date:- 22/08/2024. 

YOUR’S SINCERELY 
. 

fi\ ? @ \\’/’ T 

ISKCON, Prayagraj Unit, 
A/161, Kashiraj Nagar, 
Baluaghat, Prayagraj 
through its 

Temple Management 
Committee (TMC) 

Branch Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagraj (U.P., India) — 211003 

Head Office: Hare Krishna Land, Juhu, Mumbai-400049 

Phone: +91 6387389090 Email: iskconprayagraj@gmail.com “Website: www.iskconprayagraj.org 
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Avneypse. £ 
TR /P T US3Z=2500727— 

*\“5’ REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD 
=9 ST (AP GIRYE PICAN, WFex—10, Ao HEAT—3, (A, FAFRIST — 211019 

Email-roprayagraj@uppcb.in 
Wi 100396/ v op - 25/ Ro2y REi® Jg/od] <oy 

HI0_TH0SHOEI0 HehvoT 
sifdverTaeae / wewaget St 4, 

SURE ARG, 
YIRS e urfireor, 
TR | 

fwa: mw@wsfifiafiww,Hé%vfifimasfioqomzfi/zoflafimfimfim 
éw“awmaw#wrfiawfiwfifiwnszma&ma%mm 

fiwwéfifi?wawfiufiammmomouafimmfififim 
T (ST Her), e qee afer forefaq & — 

"...ee....1. In this Original Application, Applicant has raised the grievance that the Respondent No. 1 is carrying out unauthorized and illegal construction on the land situated in close proximity of River Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the construction is going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL No. 4003 of 2006 Re: Ganga Pollution Vs. State of U.P was considering the issue of illegal construction 
on the floodplain zone and discharge of sewage in the River Yamuna and Ganga. Applicant has also pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court 
by order dated 21.07.2023. In the said factual background the prayer of the applicant is to restrain the Respondent No. 1 from proceeding with the construction. 

2. The OA raises substantial issue relating to compliance of the environmental norms.........." 

afiéafiwfiflfifiwmfifiémommfiflf@aafimé|w:mé%mo 
AR gRT TRT W B W ¥ A oM garRS U-161, PRIRS TR, 
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O e 
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wffef—ger qafaRer RPN (gei-2), Sovo FeETr R €1, o @ e o 
TP BRIATET 3G U | @ 

“HE a0 
J\AI&A% e 
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REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD 
A AP URYE Prei, Taev—10, Aol HEA—3, 34, YRS — 211019 

Email-roprayagraj@uppcb.in 

4 N 

mie  Geodny / PAT 6 AN - a?,;/@a{ fai® 20]0) <0 ¢ 

A0 _THOSHOEI0 FxoT 

S / FEEy 
Jar 

SRR arfyg, 

TATRTS | 

fiwz: o I sRa e, ¢ Reeh ¥ AR sfovo W@ 215 /2024 aifa RER T 
DI WAFRS 374 3 GIRd s 1% 10052024 3 U @ waw # | 

R, 
PUAT SWIG Ve &1 T T80T T BT PR Y| SH B GER 7 

HREAT & 6 A ST wRa aftrwr, w8 ool # AR sflovo e 215 /2024 sifepa 
Rrar 97 P JANRST 9 30 # iRa oS Refid 10.05.2024 B AW Wi fbar 
T & (BRI Her), R g siw P § — 

" ......... 1. In this Original Application, Applicant has raised the grievance that the Respondent 
No. 1 is carrying out unauthorized and illegal construction on the land situated in close proximity of 
River Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the 
construction is going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar 
Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL No. 
4003 of 2006 Re: Ganga Pollution Vs. State of U.P was considering the issue of illegal construction 
on the floodplain zone and discharge of sewage in the River Yamuna and Ganga. Applicant has also 
pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court 
by order dated 21.07.2023. In the said factual background the prayer of the applicant is to restrain 
the Respondent No. 1 from proceeding with the construction. 

2. The OA raises substantial issue relating to compliance of the environmental norms.......... 
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qRT: /Ph. ¢ 0532—2560727 

== &9 FRicH, STR YR¥ Uguu AT 9s 
N REGIONAL QOFFICE, U. P. POLLUTION CONTRQL BOARD 

AT QAP GRIS DI, TaeX—10, AN TEAT—3, SEN, TR — 211019 
Email-roprayagraj@uppcb.in : 

TE Greotes | NeToR va. 3 ) 20y s 2) )o@ /202y 

Jar ¥, 
10 TS0l FEHve 

RIS FE, Eitsiciocg 

Sowo el form (@) 
R, TR | 

fva— Ao WsHT sRa xR, 7€ R § D sogo T 215 /2024 Sifha Rar g7 
Wifiwwamfiwfiamfiw1o.05.2024$m??m#| 

PN SR Avad &1 T T80 o= BT BT P | W P WA H G 
oM B 5 A9 iy &R siftieRer, 9E ool § AIfvia fogo W 215 /2024 3ifhe 
Rrart g9 b TAFRIS 9 o H WIRT Mew A 10.05.2024 @I S WA fbar 
T & (BT Her), e g ofw e § - 

.......... 1. In this Original Application, Applicant has raised the grievance that the Respondent 
No. 1 is carrying out unauthorized and illegal construction on the land situated in close proximity of 
River Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the 

construction is going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar 
Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL No. 
4003 of 2006 Re: Ganga Pollution Vs. State of U.P was considering the issue of illegal construction 
on the floodplain zone and discharge of sewage in the River Yamuna and Ganga. Applicant has also 
pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court 
by order dated 21.07.2023. In the said factual background the prayer of the applicant is to restrain 

the Respondent No. 1 from proceeding with the construction. 
2. The OA raises substantial issue relating to compliance of the environmental norms.......... 
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Email -pmiganga.allahabad@gmail.com 

wiw: 11FY s Ve T / 1@ i 22/ o /2024 
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